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(SEE RULE 42 

CENTRAL ADMdNISTRATIVE T RIBUNAL 
GUIVAHATI BENCh: 

ORD ER 'SH EET 

N; Gr* i g, J- 	il ~ Ppiecation 

Misd Petition No :  

CuntepIPt Petition No: 

R  - vi ew, Applecation No: e 

'A  P~eqants: - 

Re s rib ant S: - 

'Afivacate'for the Applecant s: - 

j ~'Ojybk ~te for'the' Respohdants-, 
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Ypresent : The Hon'ble Mr K.V.Prahladan, 
Administrative Member. 

Heard Mr LoPoSarma, learned counsel 

for the applicant. Issue notice to 

show cause as to why this application 

shall not be admitted. Returnable by 
three weeks. 

Livt on 23.10.2003 for show cause 

and admission. In the meanwhile the 

respondents are directed to release the 

salary of the applicant as per law. 

The respondents are also direct to 
~ applicant 

consider the representation of thez 

sympathetically and give him a reply 

within three weeks. Pre decisional 

hearing may also be. given to the 

applicant. 

VfA~er 
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30.10.2003 	List the matter again on 8.11.2003 
for further orderst'..In the meantime, 

the respondents may file reply. 

~Vice 	ma~ ~h a i ~r 
mb 

2-,L  

20.11-2003 	present 	The Hon'ble Smt-vLakshmi 
Swaminathan, vice-Chairman 

The Hon'ble shri S.K.Na;,i 
Administrative M ,~6er 

Orde# , passed separately*- 

M em er 	 Vice-Chairman 
bb 
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CE1\7rRAL ADMINISTRATIVE TRIBUNAL 
GUWAH&TI BENCH 

227  of  2003. *KNo. 

DAT E 0 F DECISION 20.11-2003. 

Sri Jitendra Nath Misra 

Mr. L. P ..MVIMP., .......... 	 FOR THE 
APPLICANT (S) 

-VERSUS- 

Union of India & Others. ............. 

~ E FOR THE .......... 

RESPONDENT(S). 

rf H, E HON - BLE 1=X SMT. LAKSHMT SWAMTIVATHAN, VTCE CHATRMAN. 

T ~iE HON'BLE SHRT S. K. NATK, ADMTNTSTRATTVE MFMBF ~ . 

Whether Reporters Of local papers may be allowed to see the 
judgment ? 

To be referred to the Reporter or not? 

Whether their Lordships wish to see the fair copy of the 
Judgment ? 

Whether the judgment is to be circulated to the other Benches 

Judgm, ent delivered by Hon' bl e Rbeffabor Vice-Chairman. 

2 

3*1 

4 .1! 



CENTRAL ADMTNSTRATIVE TRIBUNAL, GUWAHATI BENCH. 

Original Application No.227 of 2003. 

Date of Order 	This, the 20th Day of November, 2003. 

THE HONIBLE SMT. LAKSHMT SWAMTNATHAN, VICE CHAIRMAN. 

THE HON'BLE SHRI S. K. NAIK, ADMINISTRATIVE MEMBER. 

Sri Jitendra Nath Mi ~;ra 
S/o Late Khageswar Misra 
aged about 43 years 
at present residing at Quarter No.A/17 
Type-II, Uzanbazar, Guwahati-1, by profession 
service in the N.F.Railway now posted at 
Head Coaching Clerk 
N.F.Railway, Lanka. 	 . . . . Applicant. 

By Advocate Mr.L.P.Sharma. 

- Versus - 

Union of India 
Represented by General Manager 
N.F.Railway, Maligaon 
Guwahati-11. 

Divisional Railway Manager (P) 

Lumding. . . . . Respondents. 

By Dr.M.C.Sharma, Railway Standing counsel. 

a 

0  R  D E  R 

SMT.L.SWAMINATHAN, (V.C.)  : 

We have heard Mr.L.P.Sharma, learned counsel for 

the applicant. We have also heard 
, Dr.M.C.Sharma., learned 

counsel for the respondents and perused the relevant 

documents on record. 

2. 	This application has been filed by the applicant 
erl—I 

stating that he is ag grieveO ~~dT'no decision has been taken 

by the respondents regarding his request for transfer and 

posting in any suitable post at Guwahati Booking Office. In 

this regard, learned counsel for the applicant submits that 

applicant had made a representation to the respondents on 

5.4.2003 (Annexure-V). During the hearing, learned counsel 

for the applicant submits that the applicant, being 

,physically handicapped person ~, may be given any suitable 
:k 

li 	post i-n Guwahati Railway Station I  in his post as Head Clerk 

Contd./2 



(Coaching) for which according to him, there are vacancies. 

He has submitted that in the facts and circumstances of the 

case, the applicant would be satisfied if the respondents 

are directed to consider the applicant's request for 

transferring him from Lanka to Guwahati Railway Station, 

taking into account relevant facts, including the fact that 
k 

he is a physically handicapped employee of the Railway 

Administration. 

We note from the record that the applicant had 

filed the O.A. after about six months of submitting the 

aforesaid representation dated 5.4.2003. Learned counsel 

for the applicant submits that no reply has been given by 

the respondents to his request for transfer from Lanka to 

Guwahati Railway Station on the facts mentioned by him, 

including his physical handicap, for posting in any 

appropriate post equivalent to that of Head Coaching Clerk. 

In the facts and cicumstances of the case, 

mentioned above, we consider it appropriate to dispose of 

the O.A. with the following direction 

We reiterate our previous order dated 7.10.2003 

directing the respondents to, consider the 

aforesaid representation of the applicant 

sympathetically and pass appropriate ordeiS within 

three weeks from the date of receipt of a copy of 

this order, if not already done, with intimation 

to the applicant. They may also afford a hearing 

to the applicant, before passing the orders in 

terms of our previous order. 

No order as to costs. 

ADMM
S. AIK 
STRAT'IVE MEMBER 

LAKSHMT SWAMINATHAN 
VICE CHAIRM4N 

29 



BEFORE,  THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWARATI BENCH:GUWAHATI 

0 A. No 	 2003 

Shri Jitendra Nath Misra 	Applicant 

--Vs- 

Union of India & ors 	Respondents 

&UL2fUAQt= 
hplicant is a permanent resident of Nalbari Distt- 

11 
He met with a Bly accident and his right hand com-

pletely damaged.Bly issued notice to theEmployment 

Exchange for forwarding of names from the.registered 

handicapped persons for appointment of clerk in 

N,F,'-Rly sometimes in 1981/1982,Applicant passed 

BSSLC and got his registered as physically handi-

capped person in Employment Exchange and the Ply 

administration after taking interview/test etc. 

selected and appointed the applicant as Coaching 

clerk on 17.9,1982 and posted at Gauhati Rly Statior. 

He was promoted to the post of Sr.Coaching clerk 

on 1.3.1993 and he was further promoted to the 

post of Head Coaching Clerk on Z7, 92,03 vide,  

Page- "L8. t and vas released on JZ4a4q"j-U 
P*19* 

3.4,90 	Competent authority issued 90% disability certifieal 
A,I,,P*17 

to the Respondent No.2. vide 

Duties of Head Coaching Clerk at Lanka Station are 

para 6(ix) page 5, which is not possible to discharE 

by a single hand vk as the applicant is physically 

handicapped by 90%.Assistmice and supervision are 

essentially necessary to the applicant in dischargir 

- his duties, 

**92 
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aw 2 as 

20*3,03 
A *IV,P,20 

SA*03 
A.VOP.21 
16,6 * 03 
A oVI *P-* 22 

A.VII.P23 
15 05 0 M 

The petitioner/applicant applied f-or his transfer to Gauha-

ti Bly Station on 20.3 * ,P-008 vide Ax=x,,IV P.20 

Preferred to the GM. on 5,4*03 vide Annx.V.P.21, 

DRM(P) informed the G.M. that he will  consider the case of 

the aPplicant in due course vide Annx *VI,P.220ut no action 

,till. to-day eThe applicant is on,  leave on medical ground eNo 

leave salary has been paid to him, 

Again requ*ested the.DTI4 to consider his case for transfer 

by Annx. VII to Axnx. X. Vide pages 23 to 29, 

10 

The petitioner/applicant has his old widow mother wife 

sad two minor children who are j school going and due to 

non-receiged of his salary from March/03 till this late 

the applicant is suffering immense financial hardship, 

So Prayed for consideration, of his transfer 

to Gauhati Rly station from Lanka and to pay his leave 

s  'Lary. a 

IM 
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BIFORE  THE CEWIRAL 1&ffff-S~=ILE TRIBUNAL 

GATMATI BENCH : GUWAHATI. 

')'a4-of  20030 2AIH2I-- 	--------- 

Sri Jitendra Nath Misra *9 	: APPLICANT. 

Versus 

Union 3bf India & Ors. 	 R]EMPONDENTS 

I  N  D El. 

Sl.No. Description 
	 page  nos, 

Applic ati on 
	 Ol - 15 

Verification 	 16 

P '- 

Annexure-I... 	)letter dtd. 3.4.1991D 
. -Me,  

showing 9C% disabilitY 

Annexure-II order dated 27,2.2003 

Annexure-III Release order dt.16.,3*03* 

kmexure-IV Letter dtd. 20.3.2,003 
for transfer. 

Annexure-V Appeal before the d94 
Respondent No.1 :4.4.03 

Annexure-VI letter dt.16.08,03 22- 

49. Annexare-~IIII Representation dated 
15.5.2003 

10. Annexure-VIII Repre sent at ion dated 
16.8,2903. 

lt Annexure-IX Representation dated 
ft 30.7.2003 

Amexure-X LettDr dated 26.9.2003. 

Filed by 
Dated.Guwahati, 
the d ay of 2003. 	L. P. Sharma, 

Advocate. 



BUME THE 	 E  TRIBUNAL 
	 C4. 

GAUHATI,  BENCH AT  GUWAHATI. 

1 EATRIBURA 

Sri Jitendra Nath Misra, 

Son of Late Khageswar Misra, 

aged about _,6 ye'ars., 

at Present residing at Quarter No.A/17 

Type -II Uz anbazar , Guwahati-i., by prbfession= 
sexvice in the N.F.Railmay now posted ah 

'Head Coaching. C1erk 1 N.F,Railvay,Lanka. 

..APPLICANT. 

PABTICULABS  OF  RESPONDENTS. 

1". Union of India represented by General 

Manager N.F.Railmmy'Maligaon Guvahati-11. 

2*Divisional Raii,,jay Manage r-  (P) Y.F.Rail ~! ay 

Lumding. 

..PMPONDENTS. 

PAIUICULARS  CF THE -ORD-ER-AGAINST  - WHICH 

APPLICATION IS MADE. 
7  ---------- 

'No-ES/92/kff dated 16.5.2003 issued by the 

Sr.'Divisional- Personnel Officer,,LumJing 

for not transferring the Applicant from 

Lanka to Gumahati. 

41*20 - 

T 



4* 	JURISDICTION  - OF -THE  -TRIBUNAL. 

The Applicant declares that the subject mattfer 

of this application for -,.hich he vants redressal 

is vithin the jurisdiction of this Honourable 

T ribun'al . 

LIMITATION, 

The applicant further declares that the 

application is within the limitation period 

prescribtd in the Section 21 of the 

Administrative Tribunal Act 1985, 

FACTS  OF THE CASE:' 

~ 

. The Petitioner , abovenamed humbly sheveth 

as follovs: 

6(1) That the Petitioner abovenamed is a permanent 

resident of Village Zanigog(Karebari),P,O, 

Zanigog,P.S.Nalbari in the district of' 

Nalbari. The Petitioner passed H.S.L.C. 

examination in the year 1978 and H.S.S,,L.C. 

exanination in the year 1980. 

6(11) That the' Petitioner sometimes in the year 

1975 was proceeding by Railvay from Nalbari 

to Rangia and the Petitioner met lith an 

accident near Ghograpar in N.F.Rail ,,!ay and as 

003 



: 3 : 

a result of the accident the right hand 

of the Petitioner completely damaged and 

he vas not in a position to work by the 
k 

said hand and the doctor in Calcutta 

operated his right hand and got plastic 

surgery on the right hand. As a result 

of the said accident the Petitioner also 

become deaf and he is suffering from 

hearing impairment, locomotor d isability, 

and he is a person 14th disability, He 

h,,  .)s no capacity to vork by his right 

hand and he could somehow use to -virite 

by his left hand after the accident. 

6(111) 	That the.N.F.Railva-y is an establishment 

owned controlled and managed jDy the 

Union of India and as an establishment 

within the meaning of Section 2(a) l(a) 

and the Employment Exchange (Compulsory 

Notification of vacancies) Act,1959 is 

applicable to them t  and as per Section 4 

of -1the Employment Exchange (compulsory 

Notification o f V ncancies) Act,1959 the 

Respondent No.1 notified the Employment 

Exchange for filling up vacancies of clerk 

in the pay scale of Rs.275 43 ,0/- per 

month from handicapped person and the 

\Y 

# *4* 



: 4 : 

Petitioner being a handidapped person 

his name was forwarded by the Employment 

E~rchange to the Respondents and the 

Respondents after taking test and inter-

view'etc. selected and appointed the. 

Petitioner as Goaching. Clerk in the 

Gaahati Railway Station and the Petitioner 

joined in his service as Coaching Clerk 

on 17.9.1982 in the pay scale of Rs.2, 175/ 

to 430/_ per month. 	Ir 

6 (iv) 	That being satisfied i4th the sincere 

and honest service of the Petitioner as 

per his capacity the Petitioner was 

promoted to the post of Sr. Coaching 

and h' was posted at Guvahati Clerk 	e 

Railway Station on 1,3,,1993. 

6 (v) 	That the 2 Respondent No.2 asked the 

Chief Medical Superintend entN.F,Rail,,,, ay 

to examine~ the Petitioner for his 

disabilities while he was serving as 

Goaching Clerk by his letter No,25/92—T 

(T) dated 2.1.1990 and in persuance vith 

the said letter dated 2.1,1990, the 

Sr. Hospital' Superintendent N.F.Raili.-.ay 

Maligaon examined the Petitioner on 8.3,90 

and his disability was assessed -at 9(Y16 



I 
0 

5 

ard accordLngly a disability c e rtif ic ate 

was issued to the ~ Respondent No.2 copy 

of -vjhich'was also endorsed to the Petitioner 

vide letter No,, H/174/2/Pt.I dated :2 

3*4 * 19909 

A copy of the disability certificate is 

annexed here4th and marked as 

ANNEXURE-I. 

6 (vi) 	That j..,,hile the Petitioner was vo rking 

at Gui-l.ahriti.Raili4ay Station he vas 

assisted by 2/3 coaching clerk and his 

voris were supervised by Head Olerk and 

he was somehow managing his duties 

satisfactorily to the N.F.Railmay 

Administration. 

6(vii) 	That being satisfied vith the sincere 

mid honest servic-e of the Petitioner as 

per his c'apacity the Petitioner was 

promoted to the post of Head Coaching 

C le rk N F. Rail,,i ay , L ank a by order dtd.' 

V-2-2003 by the RespoWent No.2 

A c op y of the office order dated'27-2-C3 

promoti4ig the Petitioner to the post of 

Head Coaching Clerk is annexed here-,4th 

and marked as ANNEXURE-II. 
*06 



: 6 : 

6(viii) That the Petitioner begs to state that 

he vas pioposing to submit a representation 

with a,request. to the Respondent No,2 to 

post him-at Guwahati Railway Station 

instead of Lanka= as per order dated 

27.2.2003.,but suddenly the Station Master 

N.F.RpilvayGumahati released the Petitioner 

from the service from Guvahati on 16.3103 

vith a direction to join as Head Coaching 

Clerk at La nka on 17.3'2003,. 

A copy of the release order dated 

16,3.2003 is annexed herevith and marked 

as AIVEXURE  - III. 

VK 

6 	That Aft finding no other alternative 

the Petitioner joined at Lanka Railmay 

Station on 17.3.2003. At Lanka the 

Petitioner vas to discha: rge the f olloving" 

duties 

Sale of local/foreign printed 

t icke ts 

Sale of local/foreign blank paper 

tickets. 

(C 	Sale of locel/foreign exi tension 

ftim f are tickets. 

*,7 
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: 7 : 

(d ) 	Reservation of passenger tickets. 

(e) 	Parcel/luggage, balance sheet and 

return of both local and foreign 

goods etc. 

and his duty hours was from 6.00 AM to 

6,BO PM. There jias no person to assist 

or supervise the ~v.ork of the Petitioner 

at L ank a Rail,,. ay 3 t at ion pnd it v as not 

possible on t he part of' the Petitioner 

to discharge all the above duties by 

his left hand. The Petitioner had to 

v 
. 
o rk there for 12 hours a day Vdch was 

not possible on his part as he is 9C% 

handicaRpe as -per certificate dated 

3.4.1990 issued by the competent 

authority of the N.F.Railway Adminis-

tratIon. 

6(x) 	That the Petitioner applied for his 

transfer to the Respondent No.2 on 

20.3.20;C3. The Petitioner in his letter 

specifically mentioned that the Petitioner 

is a 9016 Ph sically handicappe employee 

end all the above vorks cannot be done 

by the Petitioner himself alone as 

there vas none to assist him in Lanka 

Railway Station and therefore, he 

P 

..8 



: 	8 	.. 

requested the Respondent No.2, to transfer 

a-ad post him at Guigahati Booking Office 

vhere the bo st of Head QIerks are 1JAing 

v c ant . 

A copy of his representation dated 20.3.03 

is annexed herei4th and marked. as 

ANNEKURE,---IV. 

6(xi) 	That as the Respondent No.2 did not take 

any action, the Petitioner preferred an. 

appeal before the Respondent No.1 on 

5.4,2003 with a request to consider ihis 

case for tr ansf or f rom Lanka to Gumahati 

as he is a physically handicapped person 

and his residential quarter is also at 

Gumahati wherein hisold mother,mife 

and two school going children are residing. 

A copy ~f his representation dated 

5.4.2003 is annexed herei-ith and marked 

as ANNEKURE-V. 

6(xii) 	That the Respondent No.1 by his letter 

No.E/283/ Div (Transf er)/Pt.II (T) dated 

7/7-6-2003 and letter dated 14.5-.2003 

asked.the Respondent No.2 to consider -th 



6 

the case of the Petitioner for his 

transfer to Guiiahati. But the Respondent 

No.2 by letter datedl 16.5.2003 vide. 

No.ES/92/T inf,orm8d the Respondent No.1 

that the case of the Petitioner has been 

registered and -villb-'- considered in. due 

course, 

A copy of the reply dated 16.5.2003 is 

annexed herevith and marked as ANNEXECOS-VI. ---------- 

6 Cx iii) That thereafter the Petitioner again 

requested the Respondent No.2 by his 

letter dated 15.5.2003, 16.8.2003 and 

26.9.2003 to consider.the case of the 

Petitioner wo to transfer him from 

Lanka to Govahati as it is not physicallti 

possible on the part of the Petitioner 

to discharge his duties at Lanka vith 

heavy iiorkload Athout any assistance 

and -supervision ,  from other persm and 

this fact vas very welknown to the 

Respondents as the Petitioner is a 

physically handicapped person vith 901a 

disability. 

6(xiv) 	-That the Petitioner also alain repre- 

sented on 30-7-2003 to the Respondent 

No.1 to z3D consider his case for 

0 010 



: 10 : .- 

transfer from Lanka to Guvahati. 

Copies of repr6sentations dated 15.5.03, 

16--0 8.2003 ',30-7-2003 and 26-9-2003 are 

annexed hereidth and marked as 

ANNEXURE_  VII,VIIIJX  and X respVctively,'  

6(xv) 	That' the applicant begs to state that 

there are 4 posts of Head GCoaching 

Clerk lying vacant in the Guwahati Bly. 

Station and the Respondents can easily 

accommodate the applicant in Gui4ahati 

Railiqay Station, considering the position 

brA situation of the applicant, as. he is 

9qo physically handicapped person. 

6 (x vi) 	That the applicant further begs to 

state that the applicant -has not been 

paid the salar 
. 
y-  f rom the month of MaN~/ 

2003 till this date, though he is nov 

on medIcIl leave on thebasis of the 

certificate issued by the competent 

authority of the Central Hospital,N.F. 

Railm ay, Maligaon, Gum ahati-11 and due to 

non-payment of salary from the mbnth of 

May 7 2003 till this date, the Applicant 

and his familti membdrs are suffuring 

immense financial hardship and the 

Respondents may be directed to pay his 

salary for the period for ijhich he has ..11* 

V~ 

j 
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: 11 : 

not received the salary from March/2003 

t-ill this date and further till the case 

of the Applicant is finally di decide-d 

by the Respondents, 

7. 	GROUNDS,FOR-  FELIEF
-

WITH
-

LEGAL  -  PROVISIONS 

7(1) 	For that the action of the Respondents 

in not considering the case of the 

applicant for transferring him from '~ anka 

Rpiliiay Station. to Gumahati Railmay 

Station ts Head Coaching Clerk is illegal 

in as much as the applicant 1.,, as appointed 

against physically handidapped quota and 

therefore the Respondents are liable to 

consider the case -of the applicant for 

transferring him to Gumahati, or to 

nearby Guudhati ~daere his family members 

are residing at Guwahati who is to 

lookafter them fnr kis with his physical 

deformity. 

7 (11) 	For that the action of the Reppondents 

for not transferring the applicant to 

Gumahpti is illegal in as much as the 

compdtent authority of the N.Y.Raili4ay 

Administration has alr ~ ady ceritified 

that the applicant is 9% physicblly 

*.12 
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: 12 : 

handicapped and it is not possible on his 

part to work independently without any 

assistance or supervision of other person. 

7 (111) 	For that N.F.Railway Administration have 

already considered the case of the 

applicant and therefore he was appointed 

and posted at Guwahati so that his son 

and daughters may not suffer as the 

applicant is suffering. 

7(iv) 	Fbr that the applicant being a person 

vith disability within the meaning of 

Sec tion 2(t) of the Persons with 

Disabilities (equal op -portunities, 

protection of-rights and full partici-

pation) Act 1995 and therefore the case 

of the applicant is genuine one and! the 

Respondents are under obligation to 

consider the case of the applicant for 

his tran(fer to Guvahati. 

7 (v) 	For that the aforesaid Act under Section 

33 provides that Resprvation of Posts 

should be maintained and it is theftt:y 

duty of the . 9,  Respondents to consider 

the case of the applicant as he is not 

0 013* 



: 13 : 

not in a position to mork vithout the 

assistance or subervision of other 

person, 

7 .(vi) 	For that the action of the Respondents 

are discriminatory and the case of the 

applicant is-liable to be considered for 

transferring tl~e applicant from Lanka 

to Guvlahati by the Respondents. 

7 (vii) 	For that thx in any view of the matter 

the action-of the Respondents for not 

considering the case of the applicant 

to transfer him from Lankak3D to Guwahati 

is illegal end the Respondents may be 

directed to MiD consider the case of the 

I 	 applicant for his transfer to Guvahati, -  

S. 	DWAILS  OF  TH13 REMED I IS  EXHAUSTED: 

That the applicant declares that he has 

no other alternative efficacious legal 

remedy other than the present application 

before this Han'ble Tribunal and the 

applicnnt has already preferred an appc-al 

to the Respondent No.1 on 5-4~2003 ihich 

is still Pending before him and the 

Respondent No.2 also evading his 

-responsibilities. 

0614* 
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9 0 	14ATTER NOT PREVIOUSLY .  FILED OR PENDING - - 	-------------------------------------- 
WITH ANY -OTHER-COURT'. 

That the applicant: further declares that 

he has not filed any application/Writ 

Petition or suit except the present -

Application before this Hon'ble Tribunal 

in respect of the subject matter in the 

instant application before any other 

Court or Tribunal and further states 

that no such application Writ Petition 

or sait is now pending anyvhere. 

100 	RELIEF SOUGHT FOR. 
----------------- 

In vi .ew of the facts and circumstances 

1619 the- aPP'icant most respectfully 

Prays that the application may be admitted 

relevant records may be called for and 

upon hearing the parties and cause or 

cau"ses tha& may be shovin, this Hon'ble 

T ribunal may be pleased to grant the 

foiloving relief to the applicant 

(1) 	to direct the Re-spondents to 

consider the' -case of the applicaat 

for transferring him -from Lanka. 

to Gumahati Railmay Station.giving' 

due consideration and weightage 

I 



f 

I 

: 15 : 

to all the relevant, factors as 

provided in Lm4. 

to direct the Respondent No.2 to 

pay the applicant the salary for 

the Deriod -fo-r- —vhi-Ch--h—e --ha- s--n-o-t-

been paid his salary till this 

d ate, 

INTERIM OBDER/RELIEF  PRAYLD FOR, 

Pending disposal of this Petition/ 

Application, the applicant seeks the 

folloving relief :'- 

to direct the Respondents to pay 

his salary for the period for ibich 

he has not been paid his salary 

till this date. 

(2) 	to consider the e ase of the 

applicanit-, ~&thin a period of 15 

(fifteen) days, 

	

12. 	PAIUICULARS CF INDIAN  POSTAL  OBDAER. 

W 	I.P.O.No. 9G 700026 for Rs.50/- 

Dated : 01-10-2003. 

Payable at Guwahati. 

	

13. 	LIST OF  2 ENCLOSURES, 
----------- 

(a) As stated in the INDIX. 

1.16 
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VERIFIC  AT  ION. 

I, Sri -Titendra Nath Msra, aged about. 

years son of Late Khageswar Misra zgx at 

present residing at Quarter No.A/17jype-IIU7,anbazar, 

Guvlahati-1, by profession- service in the N.F.Rail-v)ay 

now posted as 'Head Coaching Clerk,N.F.Railway Lanka 

do hereby verify that the contents of paragraphs -1 

to 6 are true , to mv personal knowledge and those made 

in paragraphs 7 to 11 are my respectful submissions 

~dch I belief to be true on legal advise and I have 

not suppressed any material facts. 

DATED z 6 , /& ~- o3 

PLACE: GUVIAHATI. 

Sri Jitendra Nath Misra 



CHS B. Oftica 
A". 	

WO :~/174/2 I)t * 3.4,9 
NE'r 

Sub:-DiSability.Cert,-'170 * 66/90 dt*-B*.,3,90 
for - 90%(ninetl! PercenOissued in Y 
favo ~lr of Sri Jitendra Nath MsSra ~ . 
CCITrIGHY u'ndet ZS/Q*--1Y, 

"900 .. 11cf:-Your L/1,To'AES/92_J -(T) 

-The abov4 namek'j employe e reported for medical 

n examination on 8'63-90 he'si  bpc' examl n r~d on 8.3.90 

by :DjM0/Or,1"-hq/CjV'j*.jbcj1 am~',' -  the disability-is 4ssesscd 
to be 90'5'(ninoty gcrcent) The above ment-ionod' dis- 
;ability carti.fJor.-,ate issuosC I n favour of Sri Jitendrn 
Nath 	 un.der 581GRY.. is sent herc-11-Ath 
for yo ,-, r further dis-poral please #  

D  as above. A;*, 

Chief Hosnital Suodt. . 	I 

C013Y to I ODNO/Orth0/
*
Qi-1A-'&LG for inforination. 

or i n f arnia t ion . 

3.jr LTitendra- Nath flishra.0cc/Tr/GliY - 
under gs/GM or -inf ormation. 

Chief Hospital Supdt 

icr;* 

Ito 

COPY 

1fdo 
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-7 OF-Fice  of the 
Divil. Rly. Mana3er 

T  _i 	97 02 2003 0 T,:~,  1 	0  1  0  F, R 	 ju 	11-j o  

The following staEf in Scale 
I 
 Ks. 4000-6000/. who have found 

suitaL Le are hereby pro -noted to the ~ o6st of 1jd. cc  (Coachj-ng) in scal-e., 
_Rs. 5(_00_80oO/- with immediate e ~fect (i. +e. From 'the 'date of asumpt - 

ion ot~ 
higher responsibility) vice existing vacRncies Their-place of 

posting ate shown against each. 
New place of post ~nj on 

Sl.No. Narne, Desing. 	station. 
Promotion as HCC (Coaching) 
in scale Rs. 5000-8000/_ 

'S 	 b e TP7 j5uTrg-a Tr_as7!d_S_z1r_MaTJRY 7.7c:Tc~/'i~r73R_ -He-ca-n-not- 	onoted 
due to pending of DAR., 

Hd.CC(C)/G11Y, Durlav Ch. Das(SC 	Sr.CC(C) GHY 	- 	 ___­: 

sujan Mitra (UR), Sr.CC(C)/SCL 	 Hd. CC (C /1 -U0, 

2. Tilak Chandra Das, 	Sr.CC(C)/", I-ff- 	Hd. CC (C 
T-F  

3. 	i)ipak Ch. Das (R.,R), sr.CC(C)/GFrY, - 	Md.CC(C)/G 

6, 	angadhar 'aa= R), Sr.C- (C)/GHf - (U 	 Hd.Cd(C)/CH-3N, 

7. 	Tarun Ch. j)P_y (UR), sr- .CC(C)/GHY, - 	Hd.CC(C)/LLBR, 

mder (UR),Sr.CC/C*q­ 1-~N61 Hd.CC(C)/HJ- I ,  Subhash Ch. Maju 
9. 	pari-nal-Kr.chakraborty(UR),sr.CC(C.)/CHv, 	Hd.CC(C)/H7,k-_,, 

~0 1 

	

	 Hd.cC(C)/LM. Jitendra'Nath Misra (UR), .,Sr.CC(C)/ 

+, i nr,  -For f ixati ,.-.ln he above named st-a-ru ­n~iy exercise 
their 	from the c1ate of t ~ieir next incr--,nent in substantiv .e of 	pay 

grade within one month from the date of issue of this ord!-re 

Sl.No. 	3,4,6,T,8,9 & 10 are entitle=-d to 	jet CTG, Joining Ti me 

T/Pass, etc. 	as per extent r~lles. 

This has.the approval'of the competent authority. 

(N.2. Das"'i 	II/LMG-) 
for Divisional Railway Mqnag 

' 
er(P), 

ailway., 	Lu -ndin 
No. 	E  39-20(CC)  Pt. III (T), 	dated.' 27.02.2 "503.-  
Copy f or~ arded f o r i nf or ~. n ation and neces, ,-3Lry acticn to 

1 . St,.~ Ff  concerned tbrough?rope' ~r Channel. 	It is to info 	that if 
a staff without,any valid reason fails to submit his written un- 
willingness to DP-M(P)/L;MC, wi~hin 30 days of issue of this order 
or does not carry out his pro—tion and posting orders writ.hdia 30 
days of issue of this orders -L. will be se-e-ned that the st -If.111 con -.-  

is not, willing to carryout his promotion and posting orders,, 
.cened 

a n-d 	D' i-~ccordingjy thereafter the nromotion of such st'Iff will st ,  
faired and, that the st -iff 	~ r::ernec' shall hi-nself be: held respon-1 

ncidental -  to his cArr, sible for>ny~c~ther bqnf~f: 	i 	 . er. 
Lai~ tj 	r,,,- 	-sf 	e4­ ,_4L 

2. 	SS (rlaz)/GHv-, SCL, HKD, . KKT. 	1~.MG,. Hi I, 	LKA 3. 	J3CIC/CHBN,: LL3-R, 	H73, 

-imed N.B: --~Il - subordinate in6harjes are advised to sp.are the ;ibove h,  z I 
.. 

staEf working under the ,,n to car ry out-their promotion/oosting 
- order x%-ithin 30 d ,,iys under intimation to this ofEice. 

3 	, 	 _~O/L 	 . . 
	

7' 4. 

	

	 5.D, 	MG, 	6.DCM/YjmG, 	7.OS/ ~T/ _,~M/Bpj3, 
Bilij 8 	cstcoachin ,I)GW I  IS (coaching O/jmiq 

(N-. B. oas 	II/LM(, 
-in Divisioral' Ri'ljqay 1  M, 	iger(P), 

N, 3.1 , Railway,, Lumding,. 
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4MTo 

The D'Sum/PA"JI-InTm, nop. 'Alye 

S ule : Fraytr frjr trunsfer G p*sting to Cuwahati Soaking Office 

in Return section) to Phynically lfanAicltm ~ stafr. i ,  ~ 

Ref : Your L/14a.8 39-20 (CC) Pt.,rTT (T) dt,27-2-03 

Sir, 

With reference to letter 0-ted alFseve, ! have the honour to lay 

before you the fblltwiijt few 11tier ftr favour or your synnathatle 

necessary action ploaxa. 

That Sir fA!P per yetir tranrfnr orilor nnis '. P.n wark.inq as; Hd.CC 

(CaachirM) under -0 -11,p"LKA at 1300k.f.ng 	 It is very pninful to manage 

M duty at this toMee for rome d1ff!,c*.%1tiM w ~ T hwe to larl with 

ticket Vale for rc ate, short out 

thon haiyr ", ~-O-: 	 rtuff (mstlicnl certifiente 

i-ty rooVuarter air* 1110t9d WY A-01WV at V.ranbazar Ply imm Coloney, 

Guwahati-I viJa hit T,/14a-CQAr.r/6fi dt. 11.3-96 & my family also there. 

Therefore, I Vwrontly requout yeu to please look into the 

matter personsialy end klnfty take necennar-, nction for trentfor A postim 

at Giroahati IMisking office In Rekturn Sart!on whern I am workirw enrlinro 

with higsh rMarM. 

'Volln faithfulLys  

V 	 Md. CVC*aVhift",) L.K.A. 
11 A 	e k- t 	t. % 	0 "It 

I , 	
I 	

I 	
: 

C*py to :4- 
19 DPR*M* s  N*Po Ply# LMD 

	

2 9  C.M./q *r o  Ply,MV. 	
Pa r ravaura;ole consia*rAtio" 

3, Director Traffic.commerciol 10) 
Rail Shawan,,Room Its-472-A 	 and necessary action 

Copy Rly.BoaO.New r*lhi 

i~ : 	v~ 

:Jr, 

F 
t:0 

:Z7" 	!x~ 	 zlif 	"D 	r-'I 	'X~ 

co F" 22 

Z7 



PNWM p W, 
1 	f flf- N(ti",  N C 01 	 r- 

Your,$) ,aillikilly 

SRI .1 ITI ',NDRA NATI I M IS RA 

I 	coachillo 

Litnka NI RIN 

Ulldcr SS !, 1.1\, /\ 

I-M 	Divil 

COPY 

I , 6, 	""10 
HAIA7  A N130D DAY 

C7 

Dated, Lanka file  5  April  '2003 

r 	 31114014 SIQ 

The. Dircclot- Traffic , Commercial 	
AM 

R1. 	 A9 I~ ail Bliawan , Railway Board 

Room No. 472 - ' A 	New Delhi - I 	 T wt 7,K. 	TRA f: F If, RA 1j,  NRIIIMAN 
J,pm'. 

ZrIle General Manager, 
N.F. Rallway , Maligaon , Guwaliali ;.I I 

VE A OEM OAY 

Sit[):- Prayer 1 ,01- Transf ,cl.  6",  Posting at (juwaliali Booking OlTicc 111 1*0111*11 scc-

I f() ,, ) j () ,j plivsIcally I-landic-apped Staff like me. 

Iw*:- My application dat.ed 20 March ,2003 address to DRM 1) NFRly LMG,. 

it copy selid to you by Regd. fost. 

Rcspecicd Sit', 

With reference to (lie above, I IljVC 111C 116110HI'10 lily hdOlv You file. 

f`o Ijo\YfIIg I'CW lilleS COI- I'C'IVOUI- OI'yOLII'SyIllI),ItIl ~tiC necessary act1011 

That Sit- , its per DRM / 1) / LMG' s letter no 1-7  39 - 20 (CC) IA III (T) D1.27.02-.03 

isl'Cr Order, now I -,fill workingas I Id cc ( dKICIliIlg) LIIIdCI -  SS / LKAal Booking 01 1ficc But 
f 	

Ig, since I aill it Physically I-landicapp 	Lx~~ ofthe Riii,Iwav-D.cp1-- It issory pa i lit"ll W M!"); C 

iliv doiN ,  ;it (his olTice. for some (filTiculties. its I liave it) deal with ficket salc for P.C.T. . I '.A."A'. 

IU):T. S.C.R.T. Ulgilillle , Pill-CCI , Return and BalancsIleet etc. 

..A i ,csi(lcjici;ll (ILIItCl' MIS 11101Cd (0 IlIC by AO 	NGC ill  Uzmilmnr RlY ( - ()Iollv 

Gmvidml 	;111( 1 mV wifc and old mother aloll",  With (wo school "()illo 
r 
 11111C chldl ~ cll 11:1*\C b(-CII 

livint" 111civ Ill \/icw of lily suddCli (ralisfer all ol,  flicill have I)CCII dIS1I'CSSL:(I SMT AOIW-~ HlV C&IC. 

Thael'Orc I fervently request you to please look fit w life imilicr per ,,onally mid 

kindly 1Ac ncccssary action ["of,  Iralisl'Cr and posiing me at Guwalmll MAIM ,  Oitic'c Ill I'duill 

kindtics 	1 -11:111 SL-01011 - IN'll(A - C I W;IN Wol- k i ll ~g 	till 10 	March 2003 For this act of yom 	I 

WIMIll, IPJ - ~ Ilchll to voll. 

Thanking yOU Ill IlltiCill;lti011. 

I 



Al. 

RAILVIA:~ T F R 

g  

D at 
;7: C, 

I  c) f -~pojjl- :ST/t-ALC--  

Shri J.N. 	Hd,CCILKA frol-n LKA to 
sfer 0 	

rld. j  zll,, 	 grou 

. 
N(Transferjagj Idtd.  718-5.2 00~,  

4. r  1. C r 

ii 	;nfoniied that rcqu--_: ~ 

t, 	r~js been regisle"e" 
Kk~ 	 iO 

SG/LKA 

io his appe; -11 l -Ad. 20.",3,200'.3 . 

C,  

2 



To l  
The D-ILM- MA-14-1 	V.F RAI 1, WAY 

C/O Sr. D. C. M. / L.. 14. G~ 	Through -the D.C.14'1 7  Guw,-jh,-j t 1. 

Sub:- 	Proyer fbr tr,-nsfer & posting at Guwnhati Eboking 

O ffice ( In return Section) to p1lysically Hrmdl.capped 

Staff like me. Vide MM G*.M.P/Mraignon . L.1b. 

E/28,0,/Divn, -  (Tronsfer) Pt./H, datdo"' 8-5-2003, 

2* Vbzi payment of salary fbr the month of April/9)03 

vide IMC Fit " certificate S/Vb.50/20.' ~ 

S ir, 
with respect, I b,-ive the homur t6' iiy'befbre you 

the :tbllowing few 11hes fbr fnvour of your symnhthetic necessa17 

a CtIo n. 
Thnt sir, fbllowing my transfe-r and.pos 

I 
 ting -,it k=dkmW 

lang-ka, I carried out the order and joined there acco .rding.1ye 

But Stnce I an a Physical.1y handicapped, ~Mjployee and I wns 

residing ht Guirahati with my f,-njly1.' I 
 I wrjs-ITi a.grent distrss 

-Ll worries I fell sick -md hna 'to undergo -ind because of mentr 

25/.3/200.,3 to 1.5 M 5 2D 0 .3 jbw I-have born 
m edied treatment from 

d e cl
.  are d ft t to 	re 'Sume m y duties and I shnl I rep o ~g t tn 	du t I e s 

tomolowe Bu t 
I 

 st r, 	I hzave to run from TAIlar 
to post i4th 

into' original placement. 'Th e  
a prtnyer fbr my POsting,  

M*ed' a de6f er ,r.' and., ~b1l:nditcl eVes to 
concerned hns all­ d1- 0hr,-  te' 

vn insnita 
th.e hnn rl I c,,I-p T) e d T) e r so n s 1.1 -ke me 

the plights O,f 

/TEST/ MLG no -) ~!tlDn Jins~ "s--) fnr been 
0  f j  communique from SPO 

t riken in thrit regard. 
T -,JMTU 

!V  r 	 NDM POST /' ~)Py 



Th,qt s' rt bec ,"U se Of these Overlooking -' md 1,-Ixity 

by some offi ci,-a s 	 t . 
w0s Put to problems as J: did no t pet 

MY Salary fbr last one months. 

You could very will. Imngine ho.w hardshl'ps a low 

grade emT)IOYee like ine enn 	)erienc(.v? fbr non-pmment eq 

o f vilary fbr 1,,Ist one months,. Even after g1ving or )tjo-n 

as early ns 1(3th March, PD03 I cb -not Linderstnnd the reason 

'is to why my sniary has been held uptIll dr.ite ,,, 

Inview of my persaii,-il. plights as I-Allos * o f my  

family memb. rs I firvently request you t:o kindly look Into 

the mitter ond trike enrly stePs so 	ns to trrinsfer me to 

Guwtihratl 	Eboking officc,  and pass acts fbr early y),ny mem t 

0 f M y s-olo ri e s fo r -,.jh i ch ti c t o f ru r vA~N -L~* s s' I sill  nl I remni n 

F rn t e fij I to vo u. 

Thm-king Y-Du. in nnttcIr),atIon. 

Yours fnt thfully, 

SIU JIT.I.-YDRA NMI MISRA) 

Hd. C. C. ( Cbachlng)/~K~ 

N. F. IL Y. - L AT K 

.C/283/Dj-vn. (Trr.insfe,)  Pt./IT r 

2. Hy ppeal dtd.' OVI/03 Addressed to J)1M/P/L.M1.-Un 

'3. 

	

	peal dtd. 5/4/ ,'nO3 & Addressed to G.M., %-F M. y. M . L. G. My Ap' 

IV Qv,1 t e r o r d e r. k~, 

Handictipped cer t1 fic.-.1te. L-Ia-t\ 

Copy 

i 



...... 	
---VINDIAPOST 

BY REGD, PO ST 

1he Divisional RlY- Manager,, 
N.F.Rlys Lumdingo 

W14 

Dateds 16th Auqupt'42003, 

Sir $  

Subt- 1) Prayer for transfer of Sri J.N.MISRA, Ha. 
a)aChing Clerk. Lanka from Lanka to Guwahati 
on physically Handicapped ground Vide Mj/p/ML(; 
order NO,, E/ 283/DIV(Mcansfer)Pt-.TI dtd.8/5/03 #  
(;M/P/Mlg.order No. E/2S5/64/0Dmml(T)dt.3/7/̀ 03 and DRM./P/LMG letter No. EW92-rJ( .T) dt4l6/6/03 0  

2) Non payment of salary for the,month,,of 'APrily,
~,03_ ~ '. 

On sick period vide sr. Dmo/nd.-RMCS/N0,50 90, 
dtd.. 25/03/03 tO 15/05/03 #. co0y ,  encj-,,a-d6d.-sf_0= - 
necessary action for 

.3) Non payment of salary f or the Mon th Of JUne/03 to July/03 (11/6/03 to 10/8/03) leave application 
submitted to. DCM/LMG -by Regd. Post * copy enclosed .  
for necessary action for sanction  90  days LAP* 

Ref s- 	My.  r22resentation dtd.  IV05/03-  &'  20ZO?ZO3. 

With Prof Ound respect and honour. I beg to draw your kind 
attention On my representation 

* 

dt. 20/03/03 & 	 for favour 
Of consideration and ndcessary action, 

11hat Sir, I have been requestingfor my transfer from 
Lanka to ruwahati on physically Handicapped @round I 

 as I have 90% 
phybical disability vo~my right hand for which I h- 

4 	 ave been suff- 
ering a lot for want Of proper care of my family 6mbers due to 
transfer & posting under SS/L ~nitca at oneman Booking, Off Ice. 
Moreover #  It is very painful to manage my duty at Lanka station 
as I have to deal with ticket sale for pointed Cai 'd Ticket,(Local 

FGN) 4ctention acc' ess Fare ticket (local & FGN) #  Blerzk paper 
Ticket (Local & FGN), xmzak r1eservation ticket (LO' *Cal & FGN) o  

.-S  Luggage, parcel. return (FGN & Local) and balance' - heet t  etc. 

7hat Sir *  after registering my representat' 'on for cons-
ideration GM/P/MLG has ref errea the matter to - Sce -  '69PSOO/LUmding 
and D.C.M/Lwnding vide GM/P/MLG order No. i/265/64/comml.(T) 
dtdo 03/07/03 & F/283/DIV (Transfer) Pt-Il dtd, 08/05/03 and DRm/ 
P/LMG Letter kO. E!V92--J(T) dtd. 16/06/03, but till 'date nothing 
has been done by the Divisional authority concerned although a 
few va 

' 
cancies are available at G' uwahati as i 

: 
gathered information 

f rom reliable source* 

 

c9py 

 

 

COntdq 4 *P/2. 
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That Sir, I also approached Personally' to S r.Dpo/LMC;  
6, DCM/LMc and requested for arranging my transfer as early as 
Possible but no f ruitf ul result has 'Come Out so f ar, 

That Sir# I was great In a great dis' tjM'ss and becau ~e of mental worries 1 fell sick and had to Undergo medical trea-
tment frow 25/03 to 15/05/2003 Vide RMC No, 50/20 issued by sr. 
DMO/ML(; ,p COPY enclosed f or necessary actiOn f Or'. sanctiOrled H/LAp due to non payment of 

Salary for the month of Pp.ril.2003. 

That Sir, I have already submitted 4pplication for 30 days LAP to DCM/LI4(; by registered post on ~6 _0
5RI03 also submitted to DCM/GHY & SS/LKA on 25/5/03 

and eytension application submi ~ 

tted-On 21/06/03 and 23/07/03 (90 days) by regd. Posts copy encl- 
Osed for take necessary action for sanction due to 	phy  r  my 	'3jC!al 
condition & mental agoneY as I am a 90% Physically handicapp 

, 

ed person *  

7hat Sir #  because of these Overlooking and laxity by Some off Icial s,, I 1wa 8  Put to Problears as I did Pot get my salary :for the month of April/2003, Junp/2003 & July/2003, 

YOU could very will irlimai4ine how hardships a low grade 
emplPree like me an' Oxper en Co for, nOn-PaYMent I 	 Of Salary for last 3'months-  Even af ter giving  option Through SS/LKA by Regj. 
Post (copy enclosed) as early as 17/18-0 3--2003,,' 1 do not Under-stand the reason a's to why my salary has been he' ld- UPtill date* 

In the above a circumstances #  1 . request'y' our honour to 
Consider my case Wripathically and look 

into the matter and advise 
'r.  the concerned sro Dpc)/Wl(; & DCM/LMG to materiallse the Issu e  of my transfer from Lanka to Guwahati so that my day*tO day problem

s  arising due to my physical disabilitycan b6 solved for discharging MY duties effectively. 

Hope that you would do the needful at an early date* "  

with deep regards, 

copy  

Yours f althf ully 

SRI JITENDRA 'kATH MISRA 
Hdo Maching derk. 'Lanka. 

N.F. Railway. 
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.......................... V 
R~'Civcd D 	. .................................... 

TO 	 4 PrA v. T -, r ,  1 	
.9 	

_( ~ I 0 V"I 	I 
, 

)-,Clr) 
The General Manager 	 A il'.1, 	ed if 	...... ........ .................... I ............. 
N. Fe Railway 	 ~ 	 D I-,Ialigaon 
,uwahati 

Date 	"'0107003. 

Sir, 	
Sub:- Prayer for transfer .­1 . !~ri J.N.Nlishrat",  

Hd#CC,/Lanka to Gvvahati on physica-liy 
handicapped ground 1. 

Rcf:- MY application dt. 5th April, 2003 
and GM(P) order No. E/255/64/Commi(T) 
dt. 03.7.03. 

lith profound resPect and honour 	T 

beg to draw your kind attention on my representati-n 
dt. 5.4.C3 through the Hon'ble p.jj.p. x;ri DIDRAMCVI T30,R,q 

.e-C) 8 . 6 - 2  03  -, 01.-  tavour of con sideT - ati.,)nand neCE!Ssary 
orOers ple l sr!. 

Tha t Sir , 
?UJIIUE~~b'iv 

I have been (~~ for my 
transfer from 	Lanka to Guwahati areu on physically 

handicapped ground as I have 90%_ phisical disability of 

my right hand for which I have been suffering a lot 
for want of proper care Of my family members due to 

transfer & posting under SS/LKA at booking office P.:  

moreover, it is very Painful to 	mjjj, ~ ._~ cje 	tt)xdga lxwjt h- 

myr duty at Lanka Station as I have to deal with ticket 
sale for PCT, EFT, BPT, SCRT, Luggace 	, Parcel 

return and balance-sheet etc. 

That Sir, after reO_icterino my represent-

aticii for Consideration , (V(P) MLG has referred the 
matter to F;r. [)po/[MG and DCMI/j_pjc4 Vid ,e NO.E/255/64/ 
Cominl(T) dt. 30*7.2003 but till date nothing har, been 
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the divisional authOritY concerned 

although a few vaccencies are available at Guwailati 
as I 

gathered information from reliable sources. 

That Sir, I also approached Personally 
to Sr. DPO/JA4G . and DCM/IAIG and requested for 
arranging my transfer as earlY'  as Possible but no 
fruitful result hasc 

come Out so far, 

Your honoij' 
. In the above circ unristances 	r@quest 
r to consider my case sYmpethical.ly and 

to look ilito the matter and advise the concerned 

authority to materialise the o f rny  

	

I 	, transfer from Lanka '~o GUwahati SO that my day to day problem s  
arising due to my physical disability 'can be s

o lved  
for discharging my duties effectively. 

Hope tha 
. t Your would do the needful a t 

an early date. 

Vlith deep regards.. 

Yours faithfully, 

Nath yjislva 

—to 	 Hd.CC/Lank 

'NDP Sri 	AMCNjI BORA  Member-of Parliament 
V. 	 Rayasabha ) Phatic Ch.Road 

Guwah-3ti, for kind informa sUzanbazar, 
reqUeAt to look * 	ti~on with the 
materja  li sati 	into the matter for early on o f my transfer from Lanka t o  Guwahati, 

_~ri Jitendra Nath MiJ~,ra) Hd Ehclo:5 	 coaching clerk , N.F.ply, Lanka (Five) 

Co 
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TO 	I 

The General Manager #  
N., 

F., 
Pailway s  

maligaon s ouwahati-11 9  

Dates 26-09-2003, 

Subs- Prayer 'for transfer of sri J4,NMISHRA,, Hd CC/Lanka 
to Gtrdahati on physically ha ~ndicapped ground'*` 

Ref s My representation dt; 05-4k-2003 and 30-47-P2003 
and .,GM(P)  order.,No* ~F /2SS/64/comml  ~ (T), dil" 03-07-20M 

Sir *  

with due respect and humble. grubmiggion 3: beg to draw 
your kind attention on my representation dt. 05-04-200i and 
30-07-2003 (copy enclosed)-and 'request your honour to 

1 	 1
. 	" 	'. 	.. 	I.. 

COnsider my case sympathetically'and*to issue'necessary 
Order to the concerning authority - for my tranLfer from Lanka' 
to Guwahati on physically handicapped ground*' I have already 
brought to your notice'vide my above representation about my 
physical disability and painful circumstanc es#  

Q4, %he c;ircumstaqces stated above, I would like to 
request you again to t ~ke proA %)t ~qtion in this regard for 

which act of your kindness i shall i  ~naln r 	dver'gra ~ eful to 
you~ 

Your$ faithfully 

SRZ JIT 99DRA N-ATH MI SHRA) 
Hd.*--2CoachInj Clerk #  
NoVOIRIYa Lanka* 
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